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Dr  SurrMati SEETA PARMA- | implemented by Government and
NAND: In what category of priority | how; and
has the port of Ratnagiri been put and
how long it will be before it is sanc-
tioned?
(b) whether Government propose

Sart RAJ BAHADUR: Ratnagiri
has been mentioned as one of the
ports here and it is there in the list.
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+[RECOMMENDATIONS OF NIJALINGAPPA
CoMMITTEE ON CO-OPERATIVE FARMING

*54, Surt NAWAB SINGH CHAU-
HAN: Will the Minister of ComMU-
NITY DEVELOPMENT AND COOPERATION
be pleased to state:

(a) which of the recommendations
of the Nijalingappa Committee on co-
operative farming are proposed to be

to establish some consolidated agricul-
tural farms for being exhibited and if
so, how many and at what places such
farms will be established?]
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+[THE PARLIAMENTARY SECRE-
TARY 710 THE MINISTER oOF COMMU-
NITY DEVELOPMENT ano CO-
OPERATION (Surr S.D.Misra): (a)
The main recommendations relating to
the pattern of organisation and manage-
ment of cooperative farming societies
have been accepted with certain minor
modifications. A statement indicating
the decisions is being laid on the Table
of the House. Other recommendations
which relate to pattern of assistance,
administrative arrangements, education
and training, physical targets and fin-
ancial outlay, have also been examined
in the Ministry in the light of the

discussion in the Conference of State
Ministers of Cooperation held in June
at Srinagar, and certain provisional
conclusions have been reached. These
are under consideration of the Planning
Commission and will be finalised in the
near future,

(b) It is presumed that this ques-
tion refers to the establishment of a
certain number of cooperative farming
societies as pilot projects. The idea of
such projects has been accepted but
the exact number to be started is still
under consideration. The location of
such projects will be determined by
State Governments.

+ [ ] English translation.
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Recommendations of the Working Group on
Coop. Farming

Decision taken

10))

(x) It is not desirable to lay down a uniform

pattern for choperative farming society.
Avpproach should be flexible. Suitable
changes in the organisation may be made
in accordance with the local conditions
and requirements without losing the
essential ingredients,

72, The cooperative farming society is a voluntary

association. No compulsion should be
used to bring the cultivators into a society
and the laws enacted in certain States in
Uttar Pradesh, Bombay which cOntain
provision to the cOntrary should be re-
pealed.

(3) The registration of the cooperative farming

society should be preceded by suirable
preparatory work so that members have
acquited appreciation of (i) scope of
increasing production, employment and
income through joint effort; (ii) specific
tasks and schemes to be undertaken
immediately as well as in the future to
step up production; (iii) the source from
which and the extent to which techni-
cal and financial aid would be available;
(iv) obligations of members; (v) pro-
cedure of farm management; and (vi)
rules and regulations governing the work
ofthe societies. A society should not be
organised by raising  exaggerated

hopes either about the financial aid or

future prospects.

Membership of a cooperative farming
society should be open to all cultivators
whether land-owners tenants or land-less
workers. Absentee land holders should
not be enroled as members,

(5) No minimum or maximum size be laid down

for a cooperative farming society. Com-
pact and homogenious units are likely
to prove more successful and it would
be an advantage if more than one
cooperative farming sOciety is organised
in a village of average size,

(6) Land should be pooled by the members for

a period of five years. Even during this
period there should be no bar to withdrawal
of member if he can transfer the land
to another member of the socicty. In
exceptional circumstances he may be
allowed to withdraw his membership and
the land may be taken by the socicty on
lease. An out-going member may be given
back his land provided it does not

Accepted

Accepted

Accepted

This recommendation is accepted:
subject to the modification that
absentee land-owners may not
ordinarily be admitted as mem-
bers.

This recommendation is accepted
subject to modification that for
special assistance from .Gov-
ernment there should be a mi-
nimum and maximum both in res-
pect of area and membership.
The minimum and maxj-
mum may be determined by
the State Governments in the
light of local conditions.

This recommendation is accepted
subject to the modification that
the period of five years should be
treated as the minimum so that,
if, possible, the cooperative may
secure the land for a longer
period,
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adversely affect the working of the farm.
Otherwise land of equivalent value on the
periphery of the farm can be given.

(7) Ownership for the land pooled should be Themode of proving return on land
rewarded and recognised. The return Ownership may be left to be de-
for land should be paid out of the net termined by individual societies.
income of the farm after meeting all ex-  If the society decides to pay such
penses. return out Of gross produce

it should not exceed the maximum
i limit laid down by the tenancy law
of the State concerned,

«(8) Cattle, implements etc. may be pooled by This recommendation is accepted
the members in the society. Their value subject to the modification that
should be treated as a depositor share *the value of such cattle, imple-
capital. - ments etc. invariably be treated as

! share capital.

{9) Every farming society should prepare ascheme Accepted
for development of industries allied to
agriculture as well as processing of agri-
cultural produce. It should also under-
take cottage village and small scale indus-
tries taking into account the available re-
sources and skill.

{10) Cooperative farming need not necessarily Accepted
-~ lead to mechanisation. A cooperative
farm may adopt labour intensive method
for carrying out various programme of
land improvement such as renovation ot
tanks, deepening of wells, contour bund-
ing and soil conservation,
{11) It would be an advantage if the organisation Accepted

of cooperative farming sOciety is under-
taken in areas which are earmarked for
consolidation of holdings. While con-
h solidation of holdings will facilitate pro-
gress of cooperative farming societies it
should not be regarded as a condition
precedent and promotion work should
continue in all areas.

Y qaafag SEgw : TS
AT FTAFE § 497 i 9% ¥ -
AT IO IFFT AT HIT ST F
Framfes feurdde & wfed ¥ Jvr
T IGF W wre AR feuRde
r TRERE F g § #9 7

SHrr B. S. MURTHY: The idea is
that in every State, Government should
have a co-operative farming board,
which will be in charge of the pro-
gramme and implementation thereof as
far as the co-operative farms are con-

cerned,

oY wEteg @gw SO fe
AJTAT AT & 7 2T F w78 %00 ar .
oo ThweATa Frmufes Fiae-
a9 wa ¥ O T o D
FH T TRT T AT 797 T 57 wfie-
fear elimeater fTRfes S
§ 39 w3 ¥ qarfaw & 9 e
oY W § 7

Sur1 B. S. MURTHY: According to
the findings of this Working Group,
?here are about 1600 co-operative farm-
ing societies working both ag joint co-
operative and collective co-operative
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societies. Out of these the Working
‘Group thinks that a thousand are
-working well. Those which are not
working well will be encouraged to
work well and future societies will
also be helped to come into existence.

Wt wavafey dfgw o O gfe-
faqaa feam s & o fsTwma w1
FEHT A1 TART WY 39T TG TTH AT
fer stedar AT Far a7 T € oA
T ofiFET frTifes qagdS
TATHT 34F aa T Eig iede grm ?

Sert B, S. MURTHY: If any indi-
vidual wants help, he is not denied
help, but if he joins with. others and
forms a co-operative society, he will
get more help because union Is
strength.

oY FqFET AR AT M-
A g 7ag 7z AW A FOA TG
fo ot famfd 492 A 7f § o7
Fiaifag w97 F eETd 2w 9%
gl 0 &z7 waqde 9T et AW afy
g 9 gt N w3 9% € §
I AN far g ?

Surr B. S. MURTHY: Many States
have accepted the main recommenda-
-tions. The main responsibility will be
on the State Governments and the

‘Centre will certainly guide, as far as
possible.

ft qto Ao TRWR AT
qEAT 747 St FIr FF IIEG (F
ag 717 g9 g fr &% wsAi 7 gl
afy wr $awy wafrg fFar AR
qdr ag & 36 gra W Adf faar &
FaifF wra g faafara ot
N N g faar s W@ g 7

Serr B, S. MURTHY: It is not quite
scorrect.

SeErt FARIDUL HAQ ANSARI: May
I know, Sir, which States have accept-
.ed the recommendations of this

[ 9 AUG. 1960 ]

to Questions

Committee and how far they have
been implemented? .

Sart B. S. MURTHY: The Report
has been discussed by the Ministers
of Cooperation of the States who had
recently met in Srinagar.

DeTENTION OF UP AND DOWN RAILWAY
TRAINS AT JODHPUR RAILWAY STATION

55 [ Surr JAI NARAIN VYAS:
© O Sarr JASWANT SINGHY:

Will the Minister of RamLways be
pleased to state:

(a) whether it is a fact that the Up
and Down railway trains of the Nor-
thern Railway were detained for a
number of hours at Jodhpur railway
station for want of water for the loco-
motives, in the month of May, 1960,

(b) if so, when and for how many
hours these trains were detained; and

(c) what action Government have
taken to avoid such incidents in
future?

Tee DEPUTY MINISTER or RAIL-
WAYS (SHrr S, V. RAMASWAMY):
(3) Yes, mainly goods trains parti-
cularly on 15th, 16th and 17th May
1960.

(b) A statement is laid on the

Table of the Sabha.

(c) (i) An additional water con-
nection to the Loco shed has been put
into commission. The c¢onnection to
workshop will also be given as soon
as pipes are available.

(ii) In order to have an indepen-
dent or partially independent water
supply for railway purposes at Jodh-
pur, a mechanical boring plant has
recently been acquired to try sinking
deep tube wells.

1The question was actually asked on
the floor of the House by Shri Jaswant
Singh,

20,



